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Tax Act 1958 and tbe Companlos 
(profits) Surtax Act, 1964, upto Ibe 
first day of tbe secood week of Ibe 
next ~ ion  

The motion was adopted. 

12.25 brs. 

DEMANDS· FOR GRANTS-1970-71 

MINISTRY OF LABOUR, EMPLOY· 
MENT AND RSHABILlTATlON-

(Contd) 

MR. SPEAKER : The time allotted for 
this dis:us;bn wa; S h ,ur. and time takeo 
already S. Shri B. K. Daschowdbury was 00 
bis leg; last time. 

SHRI VASUDEVAN NAIR (Peermade)t 
Unfortunately, we are very mucb bebind 
schedule and this year we may even be 
forced to guillotioe tbe Demands of tbe 
Food aDd Agriculture Mioistry. It is a 
very sad and bad thiDg to do. My sugge&tioo 
is that from today oowards till the 30th, 
we forgo the lunch hour so that we can 
cover som_ more of the Demands. 

SHRI K. N. TlWARY (Beuiah): No, 
no. 

SHRI SHRI CHAND GOYAL (Chandi. 
garh): We are anxious to avoid guillo. 
tiDe; It is very desirable that we discuss 
all the Demands. 

MR. SPEAKER: If you want to for-
go the lunch hour, it shculd be on only 
one conditiun, that tbe zero hour does not 
encroach upon it. It is u,uaily my ex· 
pel ience that we take the uro hour Into 
lhe lunch hour aLo. So lbe moment it 
is 1 P. M .• 11 other business, short notice 
queslions, Calling auenlion elC. sbould be 
dlopped 10 take up lbe regular busioess. 

SOME HON. MEMBERS: Ye •• 

6fi am:s i ~  ~ ii ~  

arolflll ~  tn~ ~~~ jI'I' 'H;r]' is!'I\' 

~  ~ I ~  ~  ii ~ ~it <IT 

~  II<: ~ ~ i t  ~i  ij;) ~~ <:)'I\'T \ill' 

ij''I\'Clr ~ I 

SHRI SURENDRANATH DWIVEDY 
(Kendra para) : We do Dot agre, to dropping 
the sbort notice questiom and calling atlen· 
tion. 

SHRI K. N. T1WARY I From 11 
onwards with a break of one hour for 
lunch we are now silling till 7, sometimes 
8 and sometimes 9 or even 10 at night. If 
we forgo the lunch hour, it will be very 
taxing. 

MR. SPEAKER: Yes. Members can 
go out aDd come back after lunch; mean· 
while tbe pr.,idlng officer will carryon. 

DR. SUSHILA NAY AR (Jhansil 
The Demands of the Ministry of Health 
and Family Planning and along with it 
DOW Housing, have been gu!IJotined every 
)ear, 1967, 1968, 1969 and now 1970. Since 
this Parliament started, we have Dot dis· 
cussed these demands at all. 11 is a very 
serious matter. 11 Is an important subject. 

MR. SPEAKER t It will be put before 
the Business Advisory Commlt.ee. I caooot 
live any assurance on that. 

SHRI S. M. BANERJEE (K.npur) t 
While I fully support the suggestion of 
Shri Vasudevan Nair to fcrego the lunch 
bour, J am al1 for it, at the same time, I 
would request you in all earnestn,"s and 
seriousness root to do away with Calling 
Attention notlees. If necessary we arc 
prepared to sit for another hour flom 7 Ie 
8, but under no circumstances should th{ 
Food Ministry Demands be guillotined. Wt 
.hould tlY to adjust. 

-Moved wi.h the recommeodation of the President. 
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SHRt SAMAR GUHA (cOntal) : Tbe 
luncb hour should be Ihore. Whether we 
should extend is the o~  

SHRl RANDHlR SINGH (Rohtak): 
Instead of II, we can come at 10. 

MR. SPEAKER: F.>r the 30th April 
there arc only Ihree or four days lefl. It 
does not mailer If we give up the luocb 
hour. 

SHRI S. KANDAPPAN (Mottur) I 
We are ooly giving up the lunch hour, not 
lunch •. 

MR. SPEAKER: Somelillles Immedia-
tely afler 2 o~  there are soma meet-
ings and I may have to go wilhoul lunch, 
but nOI yourselves. 

We will give up Ihe lunch hour, we will 
not curtail Ihe calling allenlioo and short 
nollce quesllons, but I request the hon. 
Members nol 10 take much lime. The zero 
hour should finish exactly by 1 O'Clock. 
If need be, we may sit longer at the end. 
because It is only a question of Ihree or 
four days. 

There will be no lunch bour from today 
till Ihe 30th. 

SHRl SONA VANE (Pandharpur) : We 
want Ihe luncb bour. 

MR. SPEAKER: The decision bas 
al ready been taken. 

SHRI B. K. DASCHOWDHURY (Coocb-
Bebar): Yeslerday, wblle speaking on Ibe 
Ministry of Labour, Employment and Reha· 
bilitation, I mentioned that Ihe Ibree Miois-
ten io lhe MiDis try pul logelbn could not 
assess the problem of unemployment, a 
National problem, which has been iocreas-
ing like a cancerous growth from day to 
day. In Ihe report on Labour, and 
imployment we find that in the 
page dealiog with employmeot exchan-
ges, it has been mentioned that the 
educaled unemployed, i. e., matricula-
tes, uDder-graduates (including lntermdtate 

e aDd Higher Secondary) and ~t  and 
Ik p"sl-Graduales, comes to IS 26 lakhs as on 
- 31st December, 1969, but It Is astonishing that 
the whole Ministry and Ihe Minislers could 
l., nol give a clear picture about this ligantic 

problem of unemployment. Tbey could not 
give any plclure about Ibe present size of 
this unempl .ymenl from Ihe registers and 
records of their own employment exchanges. 
We know the figure is more tban thirly-
millioo upto 31 December 1968. It is not 
uoderslood why the Minister was good 
eoougb 10 give' 9ne pari aDd Dot the tOlal 
picture as it is clear from their own records. 
Tbal is why I expressed my views Ihe olher 
day that Ihe hon. Minisler's Mr. Bhagwat 
lha Azad, Sialemenl, could nOI show 
dynamism, nor leadership in respect 
of this Ministry. Much has been said 
In Ibl. Hoose about the problem of 
labour and wage policy and olher tblngs 
but nOlhlng was said about the problem of 
rebabUllation. Before I lurn over to reha-
bllltallon, I Should like to remind the bon. 
Minister one important observatioo, i. e. 
tbe assurance which was liven by the Ihen 
PIime Minister, Jawaharlal Nehru, on 151h 
August 1947. I would like 10 quote him: 

"We tbink al!O of our brothers and 
sislers who have been CUI OUI from 
us by political boundaries, who want 
to but cannol sbare Ihe beoefit Ihe free-
dom lhal has come. They are ours and 
will remain ours whatever may happen 
io this counlry. We shall be sharers 
10 Iheir good and ill fortune alike." 

Uoforooately the department of Rehabilita-
tion under the diclales of this Coogress 
Sarkal/ have forganen Ihis promise of lbe 
Firsl Prime Minister of India. Instead, Ihey 
have beeo following a p"licy of two wives 
theory as once slated by one Governor 
Fuller. Goveroor S.. Bampyfylde Fuller 
once said: now I bave IWO wiv.s; one is lhe 
Hindu and anotber Is Ihe MJhaDl:nedan. I 
find the Mohammedeo wife is qui Ie favourite 
to me. It is the same policy pursued by 
tbis presoOl Government in re.pect of reha-
bililalioo. Consider Ihe prob:em of 
rehabHlalion as il was taken up with 
missionary z:al, which no doubt everybody 
sh()ulJ co;nm:nd, regarding Ihe We" ~ i n 

di.placeJ perSJns anJ al;" cJnsider the case 
of Ea.1 Pakistan displaced persons who are 
the viclims of discriminatioll. N"I only Ihat. 
Evoll the rehabilitalion of disphced person. 
fr"m Azad. K.ashmir, occupie1 K.asbmlr by 
P.lkislan.has beeo treated differently. Even 
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In tbls report we find that those families 
bad been given certaIn ex.gratig payment 
to tbe extent of Rs. 3,500 and a little more 
consIdering the soecial problems. Wu 
that consIderation not to be shown by this 
Government for the E"t Pakistan dIsplaced 
persons. Instead the MInister emphatIcally 
said I we have no problems with displaced 
persons from East Pakistan, especially so 
far as the old mIgrants are concerned. How 
far Is it true? Does he think that the East 
Pakistan displaced persons, both new and 
old migrants, are to be given certain doles 
as has been done In the past three years? 
Is It the policy or process of rehabilitation 
of this Ministry? I should recommend to 
them to consider what has been done to the 
West Pakistan displaced persons, They 
bad been given compen""tion; they had 
been given properties-urban and rural. 
In the rural areas they had been given 
agricultural land. To quate from tbe report, 
Dot only they have been paid compensation 
to the extent of Rs ~  crores, a lillie less 
tban Rs 200 crores, but they have also been 
given 4,44,000 urban properties and sixty 
lakh ac'es of i ~t  land. If we cal-
culate on 4,44,0) urban properties and 
value these urban properties at Rs. 20,000. 
each on an average, It comes to about Rs. 900 
crOTes relief fhat wa!J given to the Weo:;t 
Pakhtan displl':cd persons. Conoidering that 
60 lakh acres of agricultural land 
have been given to D.Ps., If Rs, ; ,000 
is the average price ror one acre, it come 
to about Rs, 1,20,000. It Is all together 
Rs. 2,100 crores leaving aside the payment 
of compensation, other benefits. loans and 
concessions S0, this is the picture. What 
about the East Pakistan displaced porsons 
whose numbers are much more than the 
number of displaced persons from West 
Pdklstan? For them, the Government come 
up with a calculation that they have spent 
Rs 200 crores to R;.300 crore< for their 
rehabilitation. But how are those monies 
spent? Mo,t1y for giving doles, charities, 
,imp:y to live a life of langulshment. Most 
of the monies are spent on establi.hment 
charges. Fur Instance, take tte Danda-
karanya Project. 1 quite agree that in tho 

last tW0 years and a half. Dan1akaranya 
Project has progressed and developed to a 
cerlain extent. But out of the sum of R,. 
35 crores spent on it up to Docember, 1959, 
more than SO per cent of the amount has 
been spont for the development of roads 

and other things through the State Govern. 
menls; prac\lcally, this has boen done 
through lhe Slate Governments of Madhya 
Pradesh and Orissa. The bal ance is a 
little over Rs.16 era res. This Is what has 
happened in regad to the dlsphcd persons 
In all these years, and out of this, I have 
calculated that the establishment charges 
come up to the extent of 65 per cent. So, 
this is the type of rehabilitation they have 
made for the displaced persons from East 
Pakistan. This i. the type of calculation that 
they have done from one end to the other, 
This Is how they say they have been spend-
ing a lot of money, But they do not like 
to go Into the facts whicb are very uncom-
fortable to these Ministers and the Depart-
ment. It.. very uncomfortab!e for them 
to have these refugees' problems in the 
hands of the Goverom'"t, though at the 
time of partition of the country, partition 
of India, all those national leaders spoke 
about the need to rehabilitate them and 
gave assurances from one after the other. 

Let us take the case of displaced persons 
In Assam. I personlly have been saying very 
much about it, and I have been requesting 
the Government tt' consider the disphced per-
sons, problem, the old grants and the migra. 
nts. But their o,ly reply is that they cannot 
settle any more dl,placed persons in Assam as 
the Government of Assam has said that there 
is no further land. But I mu,t take this 
opportunity to congratulate the Chief Minis· 
ter of the new'"t State 0' bdia, Meghalaya. 
Ooly the other d,y, he said in Meghalaya 
that all avenues will be explored, all doors 
will be open, to rehabilitate our brothers and 
sisters, those who are 00 the other side of 
the country, that is, E.>! P.kistan, and that 
they will try to take all possible measures 
to rebabilitate them in the State of Megha. 
lap, The sam' spirh has not been shown by 
the Chief Minister of Assam ? Why? 
have they not said so? Th,y have only given 
starfstics, saying that "we have rehabilitated 

12,000 families and no mure." 

It i< known to ali that the demity of 
popula'ion in A<sa:n i, praotically the lowest 
of all the Srates in India. There are lands 
still. Sill, tbere are some valuable lands 
for u<;c by the poor refugees. fishermen, 
tradesmen, etc., who can be accommudated 
and CQulJ be rehabilitated. Yet, Ihe 
Government of Assam is stili following the 
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policy that no furthor displaced persons 
from East Pakistan can be reh3bilitatod In 
Assam. 

What has happened further? At tho 
meeting of the Consultative Commluee held 
on the 13th October, 1969, under the aegh 
of the then Mini.ter, Shri Hathi, a small com-
mittee or sub-committee wa. formed to talk 
to the Government of Assam and go Into 
the question. of lands In Assam and the 
search and Investigate whether any further 
displaced person' could be rohabiliated. 
But the Assam Government stornly refu.ed 
this Committee to come In and Inform the 
Rehub"litation Minister that no further steps 
by any committee sbould be undertaken. 
What do we find now? ~ find that for 
the victims of partition, for whom there are 
so man, Ministers here today, there i. no-
body .he to sheds  tears ; they simply say 
that the displaced persons, particularly in 
the State of Assam, do not like to work; 
that they are lazy and all that. 
I would like to quole from the report of 
the Enquiry  Committee appointed by tbis 
Ministry, known a. the IT A Enquiry Con-
miltee: 

"During our survey the Planters have 
quite often told u. that the refugees 
are idle and responsible for their 
present plight. Many planters offered 
them variou. works in the garden, 
but tbey refused to work on the plea 
that they have come to tea gardens 
not to become hbourers bUI to reha-
bilitate themselves, in their original 
status." 

The members of the commIttee in their 
wisdom have said: 

"Displaced persons in tea gardens, 
it is alleged are devoid of iniliative, 
are easy going and dep,ndent on 
Government help These charges are 
not wholly baseless. There is some 
truth in them." 

This Is the type of committee which in 
thdr wisdom the minIstry have formed and 
this is the type of report they have sub-
mitted to the ministry. It is very easy 

"nowadays to make such remarks, uncom-
fortable and uncharitable remarks against 
displaced persons, but If they go through 
t ~ history of 20 or 23 years back, they 
would not have any courage to do so. 

Only the other day one senior minIster 
of this Government .aid in a press Inler-
view in -Wadras "or somewhere If the two 
Bengals unite today, what will happen to 
the Government of India? We will have 
to co>nsider that. If the Naulltes come 
Into pow .. in Bengal, if tbere lis a move-
ment for the two Bengal. to unllo, what 
will happen to the rest of India? This is 
the feeling that has crept loto the minds 
of one of the .. nior minl,ten of Govern-
ment. I would like to remind the mini. 
ster of the consequences thlt havo piled up 
upon other due to these faltlty m",ures 
and reh.bililalion proces5O" taken up by 
th" ministry. The should think what 
may happen in fUlure. 

Coming 10 the process of rehabilitation 
so rar as Kalbji is concerned, which is 
nearer to Delhi, was submit led many, case 
of grievances one after tile other and we 
said. just in your face, you are not In a 

posl,ion to solve the probkm. affecting the 
displaced p:rsons. They have issued cir-
culars, press statements and ~ notes, 

but ultlmO!ely we find those pre .. slate-
ments, circulars and imtruc:tion:; are all 

illegal. They have no ba.is according to 
their own laws. In this conneclion. I 
would like 10 remind the mini.ter, if there 
Is any law-breaker In thi. country, the 
Minh!ry of Rehabilitation In the Govern-
ment of India is the first law·breaker of 
their own laws, the Di ;placed the P..:rsons 

Rohabilitatlon Act and the law. and rules 
mad: thereunder The refugee, in the 
Ka·klji colony have not rccdved the bene-
fits and facili'ies which they are supposed 
to have received unJer thOle law:;;. I 
remcmb,. on 18th Morch last, I had o:ca-
sl,," to meet the i i t~  and I had chance 
to> di-cuss with him about the problem, 
of displaced persons of Kalkaji colony. 
There wero certain officials. Wh,n he 
a,ked ono official. "" It a fact th,t the 
laws for disp:aced persons as passed by 
the Delhi Union Territory are anplic.lble 
to Ihem 7" one official said, "The laws 
ale applicable:' 10 consultative com:nittecr 
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meetings, we discussed these points with 
the minister and he said that the matter 
h under investigation and If1he laws are 
applicable to them. then all the fadlities 
and condition. ....ill hold good for the dis-
placed persons who have been settled in 
Kalkaji also. Now, ultimately, the Minis-
ters are not fulfilling their own assurances 
rrobably from pre .. ure of the official,: 
-I hld another occasion to talk with the 
senior Minister, Shri S.njivayya. 

MR. SPEAKER: He should conclude 
now H, hlS taken mJre than his due. 

SHRI B. K. DASCHOWDHURY; 
After all, it h not a C.lling Attention. 
Kindly give m' two or three in~t  

I had oocassl"n to m 'et the Minister 
in a deputation with som, of the deserters 
from the Mana group of camps, those who 
were here in the New Delhi railway station 
for a few weeks together. The other day 
the hon. Minister said that they are all in 
camps. In that connection. I had requested 
him that .ince these refugees belong to be 
fisherman community, they do not req:uire 
any bigha of land but they should kindly be 
rehabilitated near a river so that they can 
carryon the fishIng trade, which Is their 
only trade. [repre.<ented their ca.e b,fore 
the hon. Minister. I told him t ~t in Rudra· 
pur near Naini Tal there are ccrtain facili-
ties provided by the Ministry of Rehabilita-
tion, there is enough scope for rehabilitat-
Ing these 29 families, which a small number. 
The Minister said that he has been tols! by 
the officials that there Is 00 such place. 
N)w the qu",loo is this. Are you prepared 
to scnd a team ... 

THE MINISTER OF LO\BJUR AND 
REHABILITATION (SHRI D. SANJI· 
VAYYA): [nevcr said that there is no such 
place. There i. a place called Rudrapur. 
All that I said was that there is no place in 
Rudrapur for these people; not that there 
Is 00 place called Rudrapur. 

SHRI B. K. DASCHOWDHURY I  I 
do Dot deny the Minister the rIght to explain 
his positioo. My only point Is that he 
should Dot always be sulded by the ofri-

clal$. He has got some gutlty conscience 
and that Is why he intervened. He should 
not be guided only by one version. I am 
ready to go to Rudrapur along with some 
of your officials and we will make a joint 
survey. If thero Is no such place for us, 
I would not repeat this point. But tbe 
Questioo is: will the officials agree to 
this? The point I would like to mention 
here is this; is it the duty of the Mlnlstor 
simply to be guiJed by the officials or is 
it the duty of tho Mini,ter to scc how this 
problem could b" solved? That takes me 
to another point. 

MR. SPEAKER I Hc should conclude 
now. I am sorry, I CHoot giv. him any 
more time. 

SHRI B. K. DASCAOWDHURY; 
The problem. of rehabilitation Is so vast 
that It requires more time. 

MR. SPEAKER: That is why I have 
given you much more than what Is due to 
you. Now you should conclude. 

SHRI B, K. DAS CHOWDHURY I 
am rominded of another thing. Only 

last month Mr. Northco!e Parkinson, the 
famous writer on administration vi,Jted 
this country and he commented that 
in India hIs storl .. will b. more remember-
ed than In hi. own country. B:cause, the 
C<ntral officials are alwdYs interested in 
putting forwud their own point of view. 
They are misguiding the Mi oi,ter one way 
or the other. I have so many iostances 
with me. 

Take the allotment of plots In Kalkaji, 
J tabled a question to he asked on 5th 
December 1968 on the subje.:t of Irregular 
distribution of various sizes of plots 
and certain answers have been given. 
Again. I tahled a question and It was 
answered on the 23rd April, only two or 
three days back. I would request the hon. 
MInister to go through both these questions 
the Unstarred question on 5 12.69 and 
another 00 23rd April 1970 wherdn I 
wanted informa tion about the educational 
Qualifications relative qualifications and 
addresses of the persons to whom the plots 
are belns allotted. There Is divergence 
between the two answers. There are cer-
taio conditlon& ~t !l miD must have 10 
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mncb of status, '0 much of earning etc. 
to be entitled to the plots. According to 
tbe list submitted on the 23rd April, 1970 
there Is one Nilima Sarkar who has been 
given a plot and her income Is not stated. 
But in the statement laid on the Table of 
the House on 5.12.69 that Nilima Sarkar 
Is listed as a partner of Sarkar Singh and 
Company. So, there is di crepancy between 
these two replie.. Then, again, one N. C. 
Pal, who has not the requisite qualifica· 
tion to become a plot holder in K.lkaji 
colony has been given a plot. Firstly, he 
was given a plot of 160 sq. yards and, later 
on, on the recommendation of Mr. Sen 
Verma who is supposed to be the Chairman 
of the Screening Commi(.ee, he has beeD 
given another plot of 160 sq. yards. There 
are two separate challans I  I bave tbe 
cballan numbers. This Is how he got tbe 
plot of land ... 

MR. SPEAKER I I am sorry. You 
have taken almost double your time. You 
conclude now. 

SHRT B. K. DASCHOWDHUR Y  : 
I wfll finish it here. Just one minute. 

MR. SPEAKER; No please. 

SHRI B. K DASCHOWDHURY; 
wrote elgbt letters to the Ministers, five 
letlers to Mr. Sanjivayya and thrte letters to 
Mr. Bh'gwat Jha Azad, In between 
6th March to 2nd April. But none of the 
letters are replied to properly .......... .. 

MR. SPEAKER: It dose not make 
any difference. The time Is allotted party-
wise. You have taken more than tbe alloll-
ed time to you. 

SHRI B. K. DASCHOWDHUR Y I 
Just a mere acknowledgement. We are 
not In a paddon to get proper reply. 
would request the hon. Minister to make an 
Inquiry into all this • 

Then, one Mi<s Prabha Nandi who has 
Dot gN any qualifications h.. beeD 
given a plol of land In collusion and In 
corrupt practices wilh 'orne of the offIcials. 
Then. Mrs. Savi"i Dutt-·-how she has been 
a plot or land ...... 

MR. SPEAKER: am sorry; 
~  not going to allow you any mnre 

time. 

SHRI B. K. DASCH,)WDHURY t Tbe 
last point. 

MR. SPEAKER: Not al ali. 

SHRI B. Ie DASCHOWDHURY l 
will DOt take more than a second. 

MR. SPEAKER: Not at ali. 

SHRI B K. DASCHOWDHURY' 
How was MIs. Pcabhu Nandi allotted a plo; 
of land whose luc"me Is known to be 
Rs. 280? Here. It is said, income "Not 
Stated· ...... 

MR. SPEAKER: I am nnt going to 
allow you any more. 

SHRI B. K. DASCHOWDHUR Y  :  I 
would request the hon. Minister to make 
an Investlgarlon Into ali Ihis ........ . 

MR. SPEAKER: Once. twice, thrice 
I ashd you to please conclude. The result 
is you have taken double the time. You 
are taking olher parties' lime. Please sit 
down. 

SHRI B. K. DASCHOWDHURY: T 
would request the hon. Min"'er to Invesli-
gate all the serious lapses that have been 
committed from time to time. 

MR. SPEAKER I About the vOling 
during tbe lunch bour, sometimes an objec-
tion was taken by Mr. Asok Mohta Ihat 
tbere should be no vo.ing during the lunch 
bour. The position is, if the voting goes 
by volce.vote, it Is ali right during the 
lunch hour. Nobody "ill object to the 
voice·vote during the lunch hour. BUI If 
there is going to be some division, then 
this will be postponrd and done after the 
lunch hour. In the mean lime, we will 
take up .he next bu"iness and the voting 
will be done after the Iur ch hour. 
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DR. SUSHILA NAYAR 'Jhansl) I 
Mr. Speaker, Sir, I am grateful to you for 
giving me a few minutes time tl>" speak on 
the Demands for Grants of Ibe Minislry of 
Labour and Rehabilitation. As Ihere Is 
very UlIle time at my disposal, I would 
very qulckly bring out two or three points to 
tbe allenllon of the hoo. Ministfr. 

Firstly. a lot of lalk: of socialism goes 
on but, tn action, we are far from socta .. 
Jism. In Ihis land arter 23 years of lrde-
pendence, afrfr all Ihe lall promi;.. the 
Labour Ministry has not been able to stop 
cbild labour. Go round and in Deihl, In 
Calcutta and In all the big lowns )OU will 
find little ~  being employed by tbe shop-
keepers, 'halwais' and olhers 10 little eating 
places and inslead of going 10 scheol, ins· 
tead of enjoyIng their childhood they are 
labouring and W01 king very long houn. I 
would like Ihe hon Minister to In ke con-
crele sleps to see Ihal child labour is storped 
forthwith. 

S<condly, all Ihe promises of !Ocialism 
aDd equ'lily are Ihere, and yet till lo·day 
we have nol been able to bring about equal 
pay for equal work. To-day Ir, the villages 
women work hard as agricultural labour. 
Very often the OUlput of their work is eveD 
more than that of men, yet Ihey are paid 
far less thaD men. Th.,e glating examples 
of injusllce deserve to be taken up OD top 
priority basis. We were hoping that child 
labour will be slopped in the Gaodbi 
Ceotenary year and the Government had 
said Ihat they would be giving top priority 
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to this problem. Not one State In the 
Union has taken any concrete step. to-
wards it, and It Is the Central MinIstry 
which Is to be blamed for it. If they bad 
given the leadership. I am sure the State 
MinIstries wou'd have given attention to 
this problem. 

I shall now come to another problem of 
health. People have been clamouring and 
trying to draw the attentton of the labour 
anthorities to the fact that productivity is 
directly rela ted to nutritIon and health of 
the workers, If the Lobour Ministry could 
see to It that a good well-balanced meal Is 
served at mid-day to the workers In the 
factories at subsidised rates or rates within 
the means, of the workers, I am sure the ex· 
penditure on It would be more than made up 
by increased produclivity. These experiments 
have been proved snccessful in other coun· 
tlits. There is no ~on that the same re ... 
suits would not follow In India. I would 
request the hon. Manister to give his urgent 
attention to lhls matter. At least let him take 
It up on an experimental basis at some place 
where middoy meal is given and the level of 
prnduction recorded. It will be_n If it will 
go up this can be taken up as a research 
project to see what the result Is, so that be 
can have force to his argumenlS when be 
takes up this matter with the State Govern-
ments. There are so many public sector 
projecls. Why cannot he taken up these 
things at least in the public sectcr projects? 
The Government of India sbould be an ideal 
employer. 

Many people have aiready pointed out 
some of the deficiencies in the w.y of im-
plementation of lab,'ur laws and awards 
of Wage Tribunals, their non-Implfmenta-
lion, etc. I do not wish to go Into that 
But I do wish to draw tbe attention of the 
bon. Minhter to the urgent need 01 proper 
nutrition and for propor care of the children 
of the working mothers. There are buge 
construction works going on undor the 
Government of India It,elf and what is 
the condition of tbe workers anJ working 
mothers? W.lat is the co ldition of their 
children? W< have read in the newspapers 
that 'SOme of tbe,e children covered with 
dust have been rUD Over by trucks carrying 
building materIal and have been killed III 

that manner. Surely If Is the duty of the 
Government of India to see to it that pro· 
per creches and proper care-centres for 
these children are provided. Working 
mothers are employed in construction lahDur 
in all the public sector prC'jects. Some 
little attempt bas been made to start 
nurser Ie; here and there. It Is too little. 
Leave .. ide the public sector project •• 
What about this huge Secretariat of the 
Government of India In Ddhi itself? There 
are so many working mothers. Some of 
them have complained to u. that they are 
not able to send tbeir children to nursery 
schollis. PrIvate nurseries are very costly. 
There is nobody with whom they can leave 
their children. Pdvate nur'erles are very 
costly and very few Many of the children 
cannot be accomodated even if they could 
afford the cost. Surely the Government of 
India could do something In consultation 
with the S;)cial Welfare MInistry, or the 
Labour Ministry on its own should see to 
it that the women employees employed by 
the Central Government have a place for 
their children where they can leave their 
tiny tots and do not have to leave them 
in the streets on the mercy of GJd or 
neighbours. 

13 brs. 

Then, Sir, the Employees Slate Insurance 
Is going on for a considerable time. The 
Health Sector Is the most ImpC'rtant part 
of the Employees Slate Insurance Scheme. 
because the doctors certify the medical 
bills and all other payments. The doctors 
are at a very great disadvantage. It Is wdl 
known that although the scheme was started 
so many years ago, their ~  capita remu-
ntratlon has not been revised right from lhe 
begInning. The prices of drugs have gone 
uP. The prices of everything also and the 
cost of living has gone uP. They have to 
supply medicines also. But the remuneration 
of doctors has not been revised; n,body 
bas thought about It. It is high time that 
action Is taken to revi,e their terms and go 
Into the remuneration and bring it in lioe 
with the requirements of the day and the 
priceline as it prevails tojay. Thell. much 
talk has been going on to cover the families 
of tbe employees in the ESt scheme. But 
so far most of the families are not covered. 
.. is ~ in  I should say. How can a 
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worker put his heart in bis work wben bls 
child is sick, when his wife is sicl<, when hla 
family is in dare distress? Anotber point, Sir, 
many of these families are living in areas 
wbere there are no other medical facilities 
available e"cept tbat provided by tbe ESt 
Scheme. II is therefore absolutely necessary 
and essenlial that Ihese facilltie, are extend-
ed to the familie< of the workers. I had 
set i.n 80m! of the ~ it  earlier. I 
would like to plead wilh tho Mlnhter Ihat 
they must extend preventive treatment along 
with curative irealm';t under Ibe ESt, This 
Is very essential. They have nol done it. 
IF you treal a ca,e of tub!rculosis and you 
do not give preventive care to bis child and 
oth" members of hI< family, what will 
bappen is, that whil! you Ireilt one, IWO 
others will be g'lting ready for treatmonl. 
It is high lime Ihey take up presentive care 
tlf contacts also, 

Then, the Samlchar Bhalli Is a GJvern-
ment run company and most of its sbares 
arc held by the State Governmenls and 
the Central in the shape of loans, Labour 
laws are openly flouted in this concern as 
nowhere clse. The compolny has refused 
to pay the minimum of 4% bonus to its 
employees. It does Dot even poly linkage 
D.A. sanctioned by the Wage BOlrd l"or 
Working journalists on 1-1-1968. nor have 
Ihe «com.nend"ions of the Wage Board 
aDd Wage Committee been Implemented. 
It is a pity Ihat employees including Journa-
lists working in Patna. Lucknow, Bombay, 
Bhopal, Indore,  AbmedabJd and otber 
centres bave not been paid tbelr salaries, 
I am told, for the past at least two months. 
They live from band to mouth. If they are 
not paid for 2 month, how they can thoy 
live and carryon their families? This is a 
very serious matter. Tbe Minister sbould 
immedhtely institute an inquiry into the 
functiooing of tbe agency. 

The Railways is tbe  biggest Puhlic Sector 
Proj<ct According to tbe Comm;',ion set up 
for wage fixation, the level of hou,e rent is 
taken al ~~  Instead of 6% In actual practice 
they are charglag 7! percent from people 
having Rs. 150 as tbeir salaries and even 
more at bigberlevels. There are t o n~  

of old quarters which have outlived tbeir 
life, Tbey are Dol taken out from the 

pool. If Ihey could b: taken out from 
tbe pool and the rental valu, of the rosl Is 
pooled togetber. lhere would be DO noed In 
cbarge more than 6%. 

And as sucb I wish the Mlnisler 
would pay attention 10 Ihls fact that If tbe 
oalculations for payment arc based on 
6%, tbe rent should also be at 6% 
and if the rent is higher than that and if It 
is to be charged from tbo workers tho 
calculations by the commission fixing sala-
ries elo. should include a bigher rent for Ihese 
work"3.-tbey should not suffer by having to 
pay the extra rent at tbe cosl of much need-
ed Ihlogs ouch as milk, food or education 
of their chlldero. It is highly undesirable. 

aft ffl'.f ~ 051<'1' ~nn  : 
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-n ~  'l1 ;r.ntl : !f;f<rcrr 'f;T \W<rl0£ ~ 
~ 'liT ii i ~ it ~ ~ ~ I <ri[ ~  

~ ~ ~  ~ ~ I 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI· 
VAYYA) : Many hon. Members have parti-
cipated In Ihls debate relating to Ihe 
Demands of the Minister of o ~ o  

ment and Rehabilitation. They have given 
very meful suggestions. I had the ~  

nity of listening to them with rapt attention. 
Derore I proceed to slve answers to tbe 
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points raised by various Mcmbers, It is my 
pleasure and duty to convey to them my 
grateful thanks. 

Let me deal with the Rehabilitation 
Department first, through it has been dealt 
with at lengrh by my colleague, the Minister 
of State, Shri Dhagwat Jha Azad. Shri 
Malhotra bas drawn our pointed attention 
to the question of rebabilitation on those 
wbo were disphced on account of Pakistani 
oC"cupatioD, those who have come away from 
Pakistan·occupied tarrilory. He says that 
there are some outstanding problams. 
If there are any, tbe Government of India 
would certainly give sympathetic considera-
tion to them, but I must tbank bim for the 
glowing tribute he bas paid both to the 
Goveroment of the India and tbe State 
Government for tackling tbis problem of 
rehabilitation with sympathy and considera-
tion. 

Before I proceed to say anything about 
other refugees or repatriates from Burma 
and Ceylon, I would like to say something 
about the Tibetan refugees. The total 
number of Tibetan refugees who came Into 
this country for rehabilitation to 56.000. 
A bout 24.000 have already been rehabilitated. 
About 5,500 of the refugecs from Tibet bave 
theme.cl ves been able to find employment. 
Therefore, 7.0,000 remain to be rehabilitated. 
Educational facilities are being provided 1<) 
6,500 children. and we are spending at the 
rate of Rs. 54 lakhs a year on education 
alone. The Government of Indi. Is Incurr-
iDg an expenditure of Rs. 1 lakh annually 
on providing medical treatment to tbe 
Tibetan refugees. Fifteen hundred old and 
in fire; refugees are beIng maintained at 
the cost of the Government of India. Tbe 
Government bave 'already sp,nt Rs. 7.25 
croreS on the rellef aDd rdiabilltatlon of 
tbe Tibetan refugees. 

Let n1e say a few words o ~ the 
repatriates flom Durma. So far, 1,78,500 
persons have come. They comprise 51,!JOO 
families. Out of them 42,548 families bave 
already been given help In the form of 
business loans and aUottment of agricultural 
land'. Most of the repatriates from Burma 
are .mall traders. Upto 31-3·1970 an amount 
of Ib, 611,99 lakbs as loan and Rs, 1S7 

lakhs as grants have been given to various 
Slate Governments for relief and rehabilita-
tion of repatriates, A provision of R<. 41.06 
lakhs as grants and Rs. 163.15 lakhs as 
loan had been suggested budget 
estimates for tbis year. 1970-71. Accord-
Ing to the Indo-Ceylon agreement of 
1964 as many as 5.25 lakhs are to be 
given Indian cilizenship and repatriated 
to India over a period of fifteen years. Upto 
28·2-1970,67915 persons had becn granted 
Indian citizeoship aod 13360 persons have 
actually returned to India. According to 
the forecast of our Higb Commission in 
Ceylone 20.000 are likely to return to India 
durIng 1970-71. 

SHRI UMANATH : How many had 
been given citizenship by Ceylon? 

SHRI D. SANJlVAYYA: I do not 
know. Those who are given Indian citizen-
ship and repatriated are to be looked after 
by the deplftment of rebabilitation. The 
repartiates are received at Rameswaram. 
A reception centre has been set up at 
Mandapam with a capacity to accommo-
date 700 families at a time. A demand for a 
railway line between M andapam aod ao-
other place has been made and "" have taken 
up this with the Railway Ministry. The 
Tamil Naidu Chief Minister has also writ-
ten to us in this matter. Tbe hon. Mem-
ber Shri Kiruttinan also raIsed this ques-
tion. The repatriatcs from Ceylon are 
planters or plantation labour ninety 
per cent of them. We are trying to find 
some avenues of employment for them in 
Kerala, ~o  and Madras. A provision 
of Rs. 210.13 lakhs had been in I he 
Budget estimates for 197071. Then thertl 
was the question about East Pakistan refu-
gees. Probably tbl< is a very difficult 
problem. Though the refugees tbat came 
immediately after parti lion have by aod 
large been settled ... 

SHRI JYOTIRMOY DASU (Diamond 
Harbour) : No; they are living a sub-
standard living, a sub· human living. Let us 
DOt give an impression ... 

SHRI D. SANJIV A YY A  :  I said by 
and large. 10 1964 there was a sudden 
influx of lefugees and by the end of 1965 
it almost stopp<d. UptO 31st, December, 
1969. 8,54 lakbs of refugees ba" comc ill 
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and rehabilitation arrangements are being 
made ..• flnterruptions.) in Mana camp 
and Dandakaranya and so on. I hope the 
han. Members havo gone through the 
report. It is not my intention, much less 
my desIre, to take hon. M.lmb.lrs through 
all those details and figures that had heen 
gIven in the report, I am only giving the 
salient points. From January this year 
upto date as many as 33,000 refugees have 
come and about 22,000 have already been 
moved to Mana camp or Chandrapur In 
Maharashtra. The average daily rate is 
300: earlier it was 300 a month. Therefore 
the whole budget estimates are gOiDg to be 
upset 00 account of thisa We have to pro .. 
vide more funds in order to see that these 
new migrants are rehabilitated. Unfortu. 
nately we are not able to convince various 
State Governments concerned to release 
more land; they are reluctant, We hope 
and trust that in due course they will be 
persuaded and  and convinced and ultimately 
they would make more land avail.ble so 
that the new influx of refugees may b. 
rehabilitated and resettled. 

SHRI B. K. DASCHOWDHUR Y  : Will 
you kIndly look into the complafnts relating 
to the Mana group? There are so many 
complaints. There was a murder in 1966' 
there ~ anJther m IrJer in 19j7 last yea; 
also nine person, were killed. Nine pet)ple 
were killed and in all the.e cases if you go 
on investigiling, you will find that the 
orrielals higher. up are Interested in this, 
Kindly start an enquiry. 

SHRIMATI )LA PALCHOUDHURI 
(Krishnagar): In same of the camps to 
which they have been sent, for Inotance, 
Mana, there is not enough water arrango-
ment for the rerugee, and Ihal is one of 
the reasons thai Ihey go away from these 
camps. Secondly, these displaced persons 
have been again, a second tIme, displaced 
by Ihe situation in West Bengal. Will any 
compensation be paid to them as far as the 
crops that have been cui are concerned, 
and as rar as the lands tbat have been 
occupied from the refugees are concerned? 

SHRI D. SANJlVAYYA: All these 
questions can be looked Into. A high· 
powered review committee beaded by DO 

less a persoo than Shri N. C. Chatterjee, 
a respected and elderly statesman, is at Ihe 
moment looking into the whole matter. 
This Committee has already submitted three 
reports: one, two and three. One and 
three· these reports have already beon 
accepl<d . and SOme m)ni<s have been 
sanctioned.- The second report is being 
~ in  In consultatbn witb the Planning 
Commission. Mlny m lfe rep"ts of thig 
committee are going to o ~  and I hope 
and trust that it will be possible for us to 
examine Ihem quickly and accept them so 
that the varlo.us complicated problems, 
dirrlcult problems, that these unfortunate 
brothers and sisters are facing could be 
solved as quickly as possible. 

Coming to the point raised by my 
friend Shri Da.chowdhury, that there is a 
dtfference, a vast difference, between the 
treatment meted out to Ihe refugees from 
East Pakistan from the treatment given to 

Ihe refugees from west Pdki.tan, I do not 
know wbether my friend who is a voraciou. 
roader has noted one point. I do not 
know whether his attention has been drawn 
to the statements made in the report. There 
is actually a difference between the refugees 
that have come from ~ t Pakistan and 
those who have come from East Pakistan. 
The refugees that came from West Pdkistan 
left their properties there and they were 
confiscated : their properties were frozen 
there. A similar Dumber or almost an 
equal number of minorities from  here went 
and theIr properties were left over here. 
Therefore, the quest! on of compensation or 
the question of allotmenl of alternative 
properties was solved very easily. But 
unfortunately. that is not the ClSe with 
regard to the refugees that have come from 
East PakIstan. Even today, acconding to 
Ibe 1950, Nehru.Lfaquat All Pact, the 
properties left behind by the refugetS stili 
belong to them, the)' could dispose of Ihem 
or they could come back and enjoy those 
properties. That Is the difference. There· 
for, this questIon of comPl'nsation is 
difficult. That b the pos1110n. 

SHRI B. K. DASCHOWDHUR Y : 
Thai is not the pJsitlon, becau3e they have 
promulgated the Enemy Property Act, and 
all tbe properties have been laken over 
by tbe Government of Bast Pukislao. 
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Secondly, I would like to refer to the report 
of the Government of India, Publications 
Department, by Mr, Bhaskara Rao. It has 
been said In that report, with regard to 
payment of compensation. that the West 
Pakistan di<placed persons' property left by 
those displaced persons that have come to 
India is about R,. 500 crores Or more, and 
the properties left by the Muhammadan 
migrants to P.kistan is only Rs. 100 
crores. It Is not the same. It Is your 
Own Government of India's Publication 
Department's report. 

SHRID. SANJlVAYYA : If there is 
any difference be ween the vIews expressed 
by me and the opinion held by my hon. 
friend Shri Daschowdhury, tbat can be dis-
cussed latter, and I am prepared to discuss 
it. 

Then, he has made some reference to 
the attitude of the Assam Govcrnmeot. I 
am very f.OTr); this question was discussed 
a number of time, at the Consultative 
Committee and when Shri DlSchowdhury 
met me aud when some other Members of 
Parliament belonging to the Consultative 
Committee met my colleague, Shri Bhagwat 
Jha Azad. This question was discussed 
times wilhout number and it has been mad. 
very clear that the Chief Minister of Assam 
and the Government of Assam are oot In a 
position; they have expressed their inability; 
they regret their inability to take any more 
refugees. They promised to rehabilitate and 
resettle 12,000 familias and they have dJne 
it. Therefore, it Ii not fair to go into this 
question again and again; and even.if ~ 

thrust some refugees on an u:)williog Govern-
ment what would be the fale of the refu-
gees themselves? We want refugees who 
go there to ,ettle there p:acefully. They 
should have peace of mind, They should 
live lbere in harmony without any troubles. 

About, Kalkaji, he has raised It again. 
This point has been raised a number of 
times earlier, This was dhcusqed in a 
sort of special  meeting of the consultative 
committee. Some members of the consulta-
tive committee were invited by my collea-
gue, Shrl Bhagwat Jha Azad. who explained 
to them in detail and certain decisions wore 

taken. All tho decisions taken in that 
meeting will be implemented wilbout any 
reservation. 

SHRI B.K. DASCHOWDHURY: Will 
the Ministry be prepared to start an Investi-
gation into the maladministration of the 
Kalkaji colony? I will give some specific 
cases. It is a den of corruption and favou-
rilism. 

MR. SPEAKER : He yIelded Once or 
twice, but this Is the tblrd or Fourth Inter-
ruption. He is not yielding. 

SHRI D. SANJIVAYYA : The labour 
situatioo In the country is generally good, 
but I do not think hoo. member will agree 
with '11e. In order to convince them. I 
would like to give certain figures. Mr. 
Kundu said in 1964 the man-days lo,t were 
about 6 10 7 millioo whereas in 1969, it was 
16 millioo. I want him to analY5e these 
figures. ~ was the year which was very 
calm and peaceful 00 accouot of the fact 
tbat Immediately afler the 1962 Chinese 
~ i io  there was the in ~t i  truce 

re",lutlon p ',sed. Everybody realhed his 
duties and re,ponsiblliti ... Therefore, thero 
were less number of strikes and lockouts. 
Therefore, the man-days lost were only 7 
million. If you take out West Beogal's 
contribution out or thi" it will be only S 
million. Similarly in 1969 though the total 
mln.days I<"t ~  Ji million, West Bengal 
aloDe a,.;ounted for 10 million. In West 
Bengal it was 2 million in ~ and 10 
million in 1969. It increased by five times. 
The o~  are obvious. I need not go into 
them. 

SHRI UMAN \TH (Pudukkottai) : They 
had more freedom to flight. 

SHRI D. SANJIVAYYA : In 1959 it 
was not as though man·dIY, were 105t on 
account of n ~  and unforo'ieen acti-
vities. in ~ were planned. Fllr in'itance. 
there were general strikes In textiles, jute, 
and plantation industry. 

AN HON. MEMBER 
class won. 

The working 
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SHRI D. SANJlVAYYA :  I am glad 
S<lme agreements bad been entered into. I 
only bupe and trust tbat these agreement 
would be faitbfully Implemented and In 
years to come, tbe figure will go down. 

Apart from loss of mandays, production 
loss is really worrying U'. Loss of produc-
tion in 1969 was Rs. 42 crom, out of 
which Rs. I Crore was In public sector and 
Rs. 41 crores in private sector. We feel 
really worried about it and I hope and trust 
the situation would improve. 

There was a criticism tbat the Cenlral 
Industrial Relliions Macbinery has not 
functioned very well. I must say thaI Ihey 
bave done exceedlDgly well. According to 
a recenl study by the Indian Instilute of 
Labour Studies for the years ~  to 1968, 
58 to 63 per cent of tbe dispules were dis-
posed of Ibrough preliminary discuulon and 
informal mediation witboul bolding formal 
conciliation procet:dings. Another 23 10 28 
per cenl of Ihe disputes were seltled Ibrough 
conciliation. Therefore, they had been 
doing an exceedingly good job. Even wilb-
out re&orting to formal conciliation, tbrougb 
preliminary discussions and negotiations 
they have beeD able to solve disputes up to 
58 to 63 per ceDI. Does il nol speak weU 
of tbe organisation? Not merely that. 
Whenever arbitralion Is sougbl for. wbe-
never an arbitrator bas tn be cbosen, more 
of,en an officer of the Central Industrial 
Relations Machinery is cbosen, which only 
sboWS the immense faith wbicb tbe employ-
ers and workers have in this machinery, 
Therefore, it is not correct 10 say Ihat the 
Central Industrial Relations Machinery bas 
not functioned properly. I will quote some 
more figures. In 1964 tbe number of Ins-
pections carried oul by Ibe Indu'lrlal Rela-
lions Machinery was 36,000. In 1965 Ibe 
figure was 37,000. Aparl from Inspeclions, 
there Is deleclion of Irregularilies. In. 1964 
Ibe number was 1,58,000; In 19,5 tbe num-
ber was ~  and In 1969 Ihe number 
went up 10 1,61,000. Apart from Ihese 
Inspections and finding OUI defects and 
i i i ~  prosecutions arc also launch .. 
ed by tbe Industrial Relations Machinery. 
The number of prosecutions filed for Inf-
dnlemonl In 1964 was 1,071 and in 1965 

the figure was 1,489. So, every year lhore 
are so many prosecution, lau1ched by Ihe 
Industrial Reh'lons Machinery. 

SHR! UM4.NATH: There might havo 
beon 29 laklts of irregularilies. 

SHR! D. SANJIVAYYA: One other 
criticIsm made against th. Labour Ministry, 
especially by my hon. friend Shri Umanath, 
Is thaI lhe policy of the Labour Ministry 
is an II-labour. I mu't make it very clear 
Ibal the policy of the L1bour Ministry Is, 
by and large, guided by the tripartite body, 
namely, Ihe Indian Labour Conference, 
wbere my bon. friend's colle.gues, people 
belonging to the AOTUC, INTUC and 
HMS and Ihe employers sit and come to deci-
sions. No voting takes place in Ihe Indian 
Labour Conference or Ihe Sfanding Labour 
Committee. Often times, I think I should 
say always, decisions ~  taken by consensus. 
If the decisions are taken by the Indian 
Labour Conference and the Standing 
Labour Committee are by and large accepted 
and followed by Ihe Labour Ministry of 
Ibe Governmenl of India and if Ihal Labour 
policy is going to be described as anti-
labour, whal else should I call the views of 
Ibe Indian Labour Conference, which reflects 
the views of AOrUC, INTUC and HMS ? 

SHRI S, KUNDU (B.lasore): ILC Is 
dead. 

SHRI D. SANJIVA YYA: It Is not 
dead. Assuming for the sake of argument 
Ihal ILC is nol an effective body, it is dead 
and gone, where is the olber alternative 1 
There muil be an alternative. So, let us 
nol indulge In deslructive criticism. Shri 
Kundu should realise tbat there should be 
conSlru:tive criticism and nol destructive 
criticism. 

SHRI UMANATH: BasIcally, you 
bave no progressive policy so far as labour 
is concerned. Firsl decide o. your own 
policy in favour of the wurkers and then 
come forward with It ... (lnterruptions) 

MR. SPEAKER: Do not interrupt tbe 
Minister so often. 
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SHRI UMANATH: I replied because 
be asked: what Is the alternative? 

SHRI D. SANlIVAYYA I As they arc 
not satisfied by the suggestions given by 
them. S'W, I hold that there is no other 
alternative to the Indian Labour Conference 
and other tripartite bodies. All tbe Interests 
concerned will be consulted, Including the 
tripartite body, before we arrive at a 
policy decision with regard to any matter. 

There was critlcim that there Is no polley, 
that no new legislation has been introduced. 
Y CS, wo will not be able to ceme forward "lIh 
any new policy n~  we consider the reeo· 

mmendation. of the National Labour Comml· 
sloll. After all the Na.ional C)m'llission on 
Labour was a high power bady headed by 
a retired Chief Justice of the Supreme Court, 
Mr. Gajendragadkar and the recommenda. 
tions of such a high level commi;sion should 
be gIven due consideration. It is not as 
though we are keeping quite. We have 
discussed these recommendations in the 
Indian Labour Conference. We have dis· 
cusr,ed these recommendations in the Cons· 
u1tative Commith::e. We are trying to know 

from various fOTums I he views express<d on 

these recommendations and fnr the first 
time in the history of this Department we 
have been able to bring together all the 
labour leaders, AITUC, INTUC and Hind 
Mazdoor Sabba Leaders met earlier this 
month and sometime in the middle of next 
month they are going to meet again aDd I 
hope and trust they will be able 10 come 
to certain agreed conclusions with regard to 

trade union movement, with regard to the 
major policy decision rel.ting to the ques· 
tion of determining the representative u1ion 

and the question of recognition. 

APlft from that, when I am on this 
point, I would like to make one point clear. 

Th. National Labour Commission made a 
valuable recommendatIon apart frooo the 
recom'11endatbns dealt witb by my cnllea-
gue, Mr. Bhagwat Jha AZ3d. That relates 
to the transfer of lab,:mr relations pertaining 

to the Central Public Sector undertakings 
from the State's sphere to the Central 
sphere. Thi-; I., a very important recom· 

mendation. Some years ago It Was con,l· 

dered that at least labour relations per. 
talniDg to the stefl plants should be trans. 
ferred to the Central sphere. Now the 
recommendations of the Nat lonal Labour 
Commission are very clear on this point and 
I hope aDd trust this will be given due 
consideration by the Standing L,bour 
Committee which is going  to meet ,;orne. 
time In July and if necessary, we will come 
to Parliamenl with a new legi.lation 

My friend, Shri Umanath. ~  at 
length of recognition. He narrate:! quite a 
number of instances as to how recognition 

was not given to deservIng trade union,. 
Recognition Is being governed to·day by 
the Code of Discipline which has been 
accepted by a Ii th e parties and wherever 
there is any departure from the welt establi-
shed practice, tbe cases were brought borore 
the G:ntral Implementation EvalU'tion 
Committees and difference, and defects, 
if any, were rectified. Suppose we say 
thai the Code of Discipline is also dead and 
gone ••• 

SHRI S. M_ BANERJEE {Kanpur}; 
Mr. Umaoatb put a question aboul tbe re-
cognillon of Insurance Representatives 

UnIon being withdrawn and I a n only say· 
ing that that particular matter should be 
reconsidered. Thai was done at the ins· 
tance of Mr. Bhide wbJ is no m)fe Chlir· 
man of LIC a,d who was found to be anti· 
labour. Now it should be reconsidered. 

SHRI D_ SANJlVA YYA: If the C"de 
of Di<eipline j; not Ihere, whll else h 
tbere 7 B,fore we accepl the recommendl. 
tions of the National Llbour Comllis;iJn 
and before we bring forward a new leg;'la. 
tlon governing t ~  a,p!cts. there h no 
other afternative! to the C ).i! of Di ;cip· 

line. 

With rcgard, to oil comPlnies, abJul 
Ihe attitude of Ihe fore'gn oil ~ ni  

my frieni, S,ri Un lnalh. WIS ralh::r 
eloqu:nt and thi.; qU!'Hbn ~ b.!cn in~ 

sbce a long time. Tne G .,khale Conmis-
sion went into the questbn. Therearler lhe 
pJrties w..!re aJviselt 10 e.,ter ;nto t i it~ 

talk.. W,en the talks lasted we felt that 
a stage is re lchel where we have 10 do 
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something in the matter. Otherwise the 
situation Is going to be very serious. The 
que.lton of voluntary retiremenl is causing 
Immense troubles and difficulties to the 
employees. Similar is the ca.e about 
the demands of other employees. Thertfore, 
we are thinking of amending the Industrial 
Disputes Act to cov.r not only 011 com. 
panies but similarly situated employers. 
Meanwhile we are asking the State Govern-
ments whorever there is any provision in 
their respective laws tn take actl,n. 

SHRI UMANA TH t Immediately force 
them to accept tho status quo which they 
accepted. What are you going to d" ? 

SHRI D. SANJlVA YYA: That we 
will consIder. 

Shri Venkataswamy spoke about cons-
truction labour. lust now some other 
member also mentioned about i~ There 
was a Bill prepared in 196465-if Ire· 
member right-which went through a trio 
partite body also. I hope that Bill should 
be taken up in which case they will get 
some faci IIries. 

SHRI S. M. BANERJEE I It should 
be constructive. 

SHRI·D. SANJlVAYYA: The Bill 
will come before you. You give construe· 
tive suggestions and we will try to accept 
them. 

Then, Shri Biswas, spoke at length 
about violence and Inter-union rivalry. He 
read out a telegram which he received that 
day when he spoke, a'ld the telegram show-
ed that on accollnt of inter-union rivalry a 
worker was kitled. Now I would like to 
say one or two words about this inter-
union rivalry. The problem of inter-union 
rivalry by and large came to the fore in 
recent months in an aggravated form In 
West Bengal, particulady, in the coal bolt 
and Asansol. The reasons have always 
been economic. There had been consider-
able dhturbance of law aDd order, militant 
at time. Violent cla,hes have takeD place 
In certain coil,eries lilee Asansol So many 
names ~ given. Mob violence, arson, 
looting and even killings hayt been report-
ed. There bas been increasIng Uie of 

lethal weapo:,s. Therefore, this is a very dis-
furbing situation. My prodecessor in office, 
Shrl laisukh Lal Hathl, wrote, to the then 
Chief Minister of West Bengal and later 
on I also wrote to the Chief Minister. A 
few days after my writing to the Chief 
Minister, the, present situallon came into 
being. 

N 'w, the hon. Member, Shri Deven 
Sen, raised a point about the recent judg. 
ment of the Supreme Court relating to 
hospital emp:"ye:s. We have received an 
authellc copy of the  ju.Jgllent and 
we are studying that and we hope we wi II 
come (0 a conclu.,iun soon. 

SHRI S. M. BANERJEE: What about 
the holiday lInme. where the American 
doctors said to the deputationists that they 
do not bother abollt lodians ? 

SHRI D. SANJlVAYYAt They met me. 
They told me several things and It may not 
be passible for me within the short time 
at my disposal to give all the details 
pertaining '0 the conversation between 
me and the deputationi,ts. 

About ho;pltal employees and also 
about the UniversilY non-teaching employees 
the National C,'mmhsion on Labour has 
made valuable recommendations though it 
may not he to the liking of some people. 
From my point of view they are very 
·Importent recommendations and they would 
be given a deserved consideration. 

Some of the pc<'ple w0fking in the 
varlnul10 Universities came and saw me. 
They al-o gave me a memorandum. Apart 
from t ~~  calegorie:;o of employees, the 
last spelker men.ioned about sweepers and 
scavengers. In the c·'urse of their wOIk 
the Nuional Lahour Commission appointed 
a CI.)mmilee to study the working and 
service on i ion~ of the calegories of 
wo:-kers. The ~ ~ n have marl!! certain 
valuable r.'commendltions. We will try to 
take decisions on the m. 

Film industry  is anoth" place where 
workers represented to the Government that 
in the matter of tbeir salaries and working 
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conditions things are not satlsfaclory. A 
Commillce was constituted to go Inlo this 
problem becau;e the film Industry employees 
can be divided ioto three categories-those 
who are in the production side, those who 
are in the dimibulion side and the third 
cal.gory is those belonging to the exhibition 
sid •• 

Then the circus employees also have 
their own problem. A study was made and 
the report has been received. That will 
be 100ked into. POrlers and vendors in the 
railway stations baye their own problems 
aod difficul'ies. AI the moment, they are 
ob,avlng 'dharna' in front of the Railway 
Minlster"s house. There also we have 

appointed a committee and the repon is 
with us. We will certainly be able to 
do something before long. 

Dr. Sushila Nayar spoke about employ-
ment of child labour. I think there Is a law 
already prohlbi'ing child labour. She also 
made another point that we should give 
attention to the health of the workers so . 
that they mly be healthier and strong 
enough 10 increase productiYity. This is a 
good suggeslion whi,h has got to be coosi-
dered later on. S',e said aboJt ESI Joctors 
and their pay and conditions of seryice. 
The ESI at the moment i; in a very difficult 
financial po.ii:ion. Huwever we do not want 

the doctors to ,ul'fer on this accounl. About 
Samachar Bharti and non 'pdyment of salaries 
to employees, etc. Some of my friend, baye 
written to me and also about non·payment of 
bonus to employees. and Don-implementation 

of recommoadation of ~  Board. Such 
things were brought to my notice. Unfortu· 
nately the app:opriare Goyernment in thiS 
case is the Stale Governmenls; the Slate 

Governments will have to implement those 
particu'ar laws. We haye already taken up 
these mailers whh the State Governments 

concerned and "e hepe and trust tbat Stale 
Governments will take immediate action so 
that the difficulties of Ihe empluyees of 
Samachar Bharti may be solved. 

A word "bout the wcrker. All the 
Members who ,poke on the D"mands for 
Labour Mlnisuy ,poke about this and expres-
sed their concern for the wOIker whether 
he Is In the field or factory or anywIJere 

else. It Is so because the worker is the 
person who increase. the wealth of the nation 
by the ,weat of his brow. Unless the living 
conditions and the working conditions cr 
the worker are Improved, il will not be 
pnssible for tbe worker to Increase produc-
tlvi:y or production. If you take bou,ing, 
often times they live In places which are 
unfit for human habitation. Therefore, 
housing will have to be provided 
for the employee,. Apart from that, the 
Government of India have got a scheme for 
industrial housing. But not much has been 
done. Recently my coUegue in the Cabinet, 
Shri K.  K. Shah has ,.id about hou,ing. and 
the Idea of constituting a revolving fund of 
Rs. 200 crores for t ~t  I had a talk ",ith 
him and I discussed this mailer with him 
whether It would also be posoible to provide 
housing for Industrial labour; his answer 
is in the affilmatiye. So, 1 hope the situa-
tion will Improve. 

Then about wages. Wage Boards are 
appointed; they take long time-3 or 4 
years. Some intrlme relief is recommended. 
Even this interim relief is not given in time. 

After 4 or 5 years lhe report is produced. 
It takes another 6 or 7 months for the 
Government to examine and accept these 
things and eyen after acceptance the imple-
mentation is  halting. Emp!o)ers refuctaot ... 

Iy agree to implement the recommendations 
50l1'C plrthlly and som. wholly. o ~ 
my colleague the Minister of State, Shri 
Bagwat Jh. Az .• d has said, Government are 
contemplating to see whether Wage Boards 
can bc comtl,uted as statutory bodies '0 that 
legal action can be taken In ~  cases. Even 
when mlnimull wages are fixed the trobunal 
decide wage structure. Howe\er the o~iiion 

has not imprO\ied very mU':h. In a survey 

made by a fOleigna, i was made out that 
the working·clauies as stich suffered from 
three Dr. disease, d.bt aod criok. 

It Is :he duty of the Government 
to see how far we can eliminate these 
things. The e can be eliminaled by increa-
sing medical facilities or by giving thtm 

more benefits according to the H(alth n~ ~ 

ranee Scheme. The deljl shuuld al,o be 
reduced by ~ n  the cOClp;.!ralive instilu-
tions to give thcm loaDS instead of throw. 
Ing these innocent wUlkers 10 the tender 

mercies or the mODey-lender wl:o are ,,'cry 
unkind. 
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Apart from wages and better Jiving or 
workIng conditions. there should be a sort 
of an Involvement of the worker In the 
unit or undertaking in which he worke .... 
The worker should have a fooling that It 
is his own unit or his own factory. There-
fore joint management councils were called 
for. Elghty.three joint management coun-
cils were formed-thirty In the public sec-
tors and fifty·three in the private sector. 
I am not satisFied with these joint manag'-
ment councils whIch have been formed. 
Many more will have to be formed. The 
mlnner of working is not to our satl.fac· 
tion. It will be my endeavour as also the 
endeavour of Government to see that more 
joint management councils are formed and 
they are marle more effeclive In their 
functionIng. Apart from the ~int manage· 
m,nt council, we are also considering the 
recommendatIon  made by the Administra-
tive Reforms Commhsion with a 'light 
mr>dification. The AdminIstrative Reforms 
Commission has recommended that one of 
the workers should be made a director on 
the Board of Directors. In principle, we 
have accepted it. But the details are bdng 
worked ('ut as to what should be the stalu. 
of the worker; what will happen to him if 
he continu," to work. in the factory and 
what kind of discipline should be' imposed 
etc. These details are b:ing worked out. 
This way we shall cerlalnly involve the 
worker in a unit or an undonaking In which 
he Is working. 

Besides the loint Management Councils, 
and appointment of a worker as a Director 
we must ~i  a psychological satisfaction to 
the working class as such. Therefore we 
are thinking of another scheme called CJ' 
partnership accordIng to which a worke.s should 
become a shareholder In the unIt or In the es-
tablishment In which he Is working. People 
may think that is Dot a pracli cable thing. 
But, in a place oear'lullundur-in a small 
viII age near here there Is an engineeling 
unit called Ladda El1l!ineering works where-
in Ihere is a pnticipation of the workers. 
Workers have equally contribuled to the 
share capital. You may be wooderlng as 
to how the w()rkers were able to secure 
money to contribute towards the share capi· 
tal. The managemfDt have advanced them 
money. The workers get a sum of Rs. 750 
or 6,OJ a, loaDs for taking shares. Fir,y 

per cent of the shares Is held by the wor-
kers and the other fifty per cent by the 
management. And on the board of direc-
tors, out of nine directors, six are workers. 
The uolt i. working satisfactorily. They 
~ expostiog their goods and are earning 
huge profllS. When it works 80 satisfacto-
rily, can it not be done elsewhere also? 

S(), we want to place this matter before 
the Indian Labour Conference or the Stand-
Ing Labour Committee. 

SHRI RAJARAM (Salem) : We should 
first Iry all the,e In public ,ectors. 

SHRI D. SANJIVAYYA : We should 
try that first In public sector. Unless we 
try that in the public sector how can we tell 
the private sector to do it. 

Therefore, if anylhlng is accepted 10 
principle, and ultimately, this scheme of c()-
p3rlnership Ii approved by the Indian 
Labour Conference or the Sianding 
Labour Committee, our allempt will be 10 
see that  that Is implem,nlel In the public 
sector first and Ihen ~ shall ask the private 
sector to follow suit. 

Now, there Is another way of sharIng 
the profit, that is through the Bonus Act 
But. the implementation of Bonus Act ha; 
not been very ti ~ to  

Therefore, we have to devise ways how 
best to make It. 

SHRI UMANATH: We were getting 
more bonus. 

SHRI D. SANIIVAYYA: know. 
Therefore, we have to examine the whole 
question. 

14 brs. 

Ap"t Irom thi,. to give satisfaction to 
the workers, our Prime M;nlsler announced 
during her budget speech a scheme called 
Family Ponslon·cum Life Assurance Scheme 
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applicable to all tbose worken who con-
tribute to tbe Employees Provident Fund, 
at tbe rate oC 8 per cent and wbo opt for 
tbis scheme. Thore are 41 lakh workers 
contributing to provident Cund at tho rate 
oC 8 per cent. Out of this, our estimate 
to that about 7S per cent will opt Cor tbls 
scheme. For the first time In tho blstory 
oC social security schemes In tbe country, 
Government aro participating in the Faml1y 
Pension-cum-LiCe Assurance Scbeme. Whl1e 
the worker's share Is 1-1/6% tbe employer's 
share is l-I/6'}'0. and Government'. sbare Is 
also 1-1/6%. Therefore, 31 per cent will be 
Cunded and this will be given as Camily 
pension or Insurance money. 

SHRI S. KUNDU : Will It apply to 
mine workers? 

SHRI D. SANJlVAYYA I This Is Cor 
41 lakh people wbo If tbey opt Cor the 
scheme will come under Its appllcallon. 
For future conlribulors, It will be com-
pulsory. Everybody who comes into tbe 
scbeme of providenl fund wl\1 automatically 
be covered by Ihls. Tbe minimum pension 
will be Rs. 40 and maximum about Rs. ISO. 
If tho worker dies during service, tho Camlly 
gets pension plus Rs. 1,000 assurance 
money. If be survives. he will get upto 
Rs. 4,000. The Government of India's 
sbare will work out, according 10 our 
calculations, In a full year to Rs. 7.6 
crores. This year a provision of Rs. 2 
crores has boen made In the budget. The 
cost of the administration of the scheme 
will be borne by tbe G;)vernment of India : 
it will be about Rs: 89 lakhs per year. 
This y"ar a provision of Rs. IS lakbs bas 
been made in tbe budget. 

SHRI S. M. BANERJEE: Why does 
he not Include M.PA. also? If I die now, 
whal happen. to my people? 

SHRI D. SANJlVAYYA: M.P •• can 
always make a law. 

So far as coalmlno workers are con-
cerned. we are considering another scheme 
called tbe gratuity scheme. We want tbe 
employer's contrlbullon to be i~ 

from 8 to 10 per cent. This 2 per ceat 
sbould be (unded and gratuity mould be 
given to tbe mine workers, speclally 
coallnine workers. 

We talk of Increasing production and 
productivity. It Is all rigbt. But bow can 
we expect tbe poor worker to lucrea. 
production If be is not able to look after 
his own cblld ren, bls own wife and mother, 
If be I. nOI able to provide education for 
bls children. Tberefore, all the.. factors 
will bavo to be gone Into. Tbey must be 
,Iven full satisfaction before we aak tbem to 
put tbelr beart and soul tnto work. 

There is anotber scbeme. If hon. mem-
bers agree and If tbe indian Labour Con-
ference approves of It, It can be implement-
ed. This I. a scbeme called payment by 
mults. Even thougb a worker prodUCII 
more, bo Is paid the same amount. 

SHRI S. M. BANER1EE. There Is a 
piece work system already. 

SHRI D. SAN11VA YY A: A norm 
can be fixed. Supposin. during 8 honrs a 
worker does more tban the fixed norm. He 
wlI1 get bls dally wage plus somethlnl. 
Tbil il also under examination. I bope 
and trust tbe Indian Labour Conference 
would live thougbt to It. 

Many bon. members spoke about aarl-
cultural labour. They are tho most un-
organised seclor of labour. Probably tbe 
)araest number of workers belong to tbla 
category. Recently in an Asian confereaco 
also It was said tbat unless we bring In 
agricultural labour and so somelblol for 
tbelr betterment or amelioration of their 
condition, we cannot boasl of h'.vlng dODe 
anytbln. lood for tbe labour class u a 
wbole. But wbat Is it tbat is being done 
for agriculturallabuur? In 1948 an Act 
caUed tho Minimum Wages Act was passed, 
and according to that Act, minimum"... 
were fixed In various State .. but If I read 
oul tbe minimum wages fixed by tbe vari-
OUI States, It Is really beart-reodlnlo If I 
may say 50. lleart breaklnl. Some or 
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those wages were fixed io 1959. The 

Central Government-May 1969 
Andhra Pradesb-1968 
Assam-1959 
Bibar-1968 
Gujarat-Feb. 1968 
Hyrayana-1969 

followlnl are the rates nxed : 

Rs. 2.50 to Rs. 3.70 
Rs. 1.50 to Rs. 3.00 
Rs. 1.50 to Rs. 2.00 
~ 2.50 
lto.1.25 to Rs. 3.00 
Rs. 3.50 to Rs. 5 wltb meals or 
Rs. 5 to Rs 7 wltbout meals. 

Haryana Is the only Government which deserves congratulations. 

Kerala-Jan. 1969 
Madhya Pradesb April 1970 
Tamil Nadu 1959 

Rs. 4.50-good ooough. ' 
Rs. I ,25 to Rs. 1.75 
~  0.75 to Rs. 1.25 

SHRI SEZHIY AN (Kumbakonam) : Because It Is a very poor State. 

SHRI D. SANJIVA YY A I 

Maharashtra 1953-54 
Mysore 
Orissa 1960/65 
Punjab i968 

Rajasthan 1966 
Uttar Pradesh 1966 
West Bengal 1968 
Delbi AdmInistration 195 I 
Himachal Pradesh 1966 

SHRI SEZHIY AN: In whicb year was 
the rate of Tamil Nadu flxed ? 

SHRI D. SANl1VAYYA: 1959. They 
have not revised. These are tbe rates In 
vogue on 1.4.iO. 

SHRI SEZHlY AN: It was the CongreS! 
Government tben. 

SHRI D. SANl1VAYYA I Therefore, 
we will take It up witb all the Slate Govern-
ments, and request tbem to revise the 
rates. 

tift il'l1f 5fll>m ~ (l!1:RTm-): 
, ai'''!1: ~ if 'lft ~  3TRIll 'Ii) ~  

, ~  ~  GtmT ~ I 

SHill D. SANJIVAYYA: Wblle all 
the olher Stales have fixed wages for tbe 
cptire State, Maharasbtra and Tamil Nadu 

Ro. 0.62 to Re. 1.00 
Rs. 1.85 to Rs. 2.35 
Re. 1.00 to Rs, 1.75 
Rs. 2.50 to Rs. 3 wltb meals or 
Rs. 3,00 to Rs.3.50 without meals. 
Rs.2.oo 
Rs. 1.50 to Rs. 1.80 
Rs. 2.77 to Rs. 3.54 
Rs. 1.50 to Rs. 2.00 
Rs. 2.50 

lIave fixed only for parts of tbeir States, not 
for the enlire Slate. 

Enforcement Is tbe real difficulty. There-
fore, we are asking tbe Stale Government 
to appoint moro staff In order to seo 
tba t these mi nimum wages are endorsed 
strictly. 

Tbo National Labour Commission bas 
also made certain recommendations with 
regard to organising the agricultural labour 
we will examine that very carefully. It has 
recommended tbat the State Government 
should take more interest in organising agri· 
cultural labour. 

Apart fJom landless agricultural labour, 
there Is another cia.. called marginal 
cultivators owning 2 to 2! acres wet or 5 
acres dry land. They form the bulk of the 
rUfal population, and I feel that agricultural 
laQour lIDd marginal cultivators are a vulner· 
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able section of the society and should be 
looked after. Fortunately, the banks have 
been nationalised. I hope the credit policy 
will be changed, and loans made avaIlable 
to these agricultural labours and marginal 
cuhivators to have self·employment. Tbey 
may start sma Ii Industries or they may 
have piggery, paultry or buffaloes and 
they may be able to take out their livell· 
hood. That kind of employment would be 
much better. 

Apart from this, unless land ceilings are 
fixed in a very effective manner and the 
surplus land Is distribu'ed, this problem can-
not be solved. The tiller of soil should be the 
owner of the soli. ThIs should be tbe main 
criterion which should be borne In mind, 
The Agriculture Minister, I am told, Is 
appointing a National Commission on 
Agriculture. I hope that one of the terms 
of reference would be to study Ihe conditions 
of agricultural labaur. 

I hope and t ~t that these remarks of 
mine are .ufficient. If there are any other 
points which have not been answered ••• 

The second part of my quest/on /s tbls, 
Are the Home Minister and the Labour 
Minister discussIng whether tbe strike should 
be banned for the Central GovemlllODt 
emplnyees ? What is his reaction to this? 
Have all Central Government employees or. 
ganisations protested against this and If so 
what is his recommendation to the Home 
Ministry? (InterrUptions.) 

MR. SPEAKER: The hon. Lady Mem. 
ber. 

SHRI K. N. T1WARY : On a point of 
order. After the  reply, no question was 
allowed; that bad been the practice. 

MR. SPEAKER I  I am allowing only 
tbose who wanted to Intervene and tbe 
Minister wanted to yield at time. I asked 
him to continue and told him tbat I would 
allow tbem to put questions at the end. I 
sball allow Shrl Banerjee, Shri Sblvachandra 
Jba, the hon. Lady Member and Shrl Patl!. 
(lnterruplion.<.) 

SHRI S. KUNDU: Say something DR. MELKOTE (Hyderabad) l I want. 
about workers education. cd to intervene but did not. Just because 

I bebaved like a gentelman, should I lose my 
cbance ? 

SHRI D. SANJIVAYYA I Workers 
education Is going on for tbe last many 
years. We have trained ten lakhs of wor-
kers. I know very well that the scheme Is 
defective. Defects will bave to be remov-
ed and the scheme must be made more use. 
ful with a view to see that the workers them. 
selves become leaders and eliminate all 
politicians. 

I hope and trust that the cut motions 
will be withdrawn and tbe demands passed. 
(/nterllrptions. ) 

SHRI S. M. BANERJEE I  I want to 
know whether his MinIstry or he hImself 
was consulted al the time of the appoint-
ment of the pay commission in which there 
Is no employees repre5entative. What Is 
his reaction? Is he going to recommend 
to the Prime Minister that there should be 
this representation? Is It in the Interest 
or the workers? Should there not be change 
In the terms of reference for payment of 
Interim relief ? 

~ \'I1f1IT ~  (lt6<6): ~  ~  it 

~  f.l; ~~  ~ it; ifT't if 'flIT  'flIT 
<6T;f i!:) ~ ~ II ~~  ~ i  'iJli!:aT ~ fi& 
~ t~ ~  it ~  ~  ~  ~  ~  

~ I ~ t ;mosI1fT f<6 ~~ If<: ~ ~  

'liT 21;0 flJQT ~ ~  2.50 lio ~~  

~~  liD fll<'l'(JT ~ I ~ ~i  ~ ~ 

~  ~ n  ~ afROT ~  ;tlIT flffiQt ~ I 

II ""if'll ~  ~ ~ arh:6T ~  'flIT m-
f«rf'1 ~ arh: ~i ~  'fliT flf\'l'oT ~ I 

.n ~ qrfu;r ~  : ~ 
J5I'1I" am"Pr rnt ;;r) t~ 'liT ~ & ~ 
~ ~~ & I ~ i i ~  if ~ ~ 

1ft ~ f.l; ~ f.rli)ar;r ~  "" ~  if 
1ft ~ ~  ~ 10 ~ ~ ~ 
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[15ft' ~ ll'lf ~  

osrflflli ~ ~ I ~~   ~~  ~ ~ 

~ ~ flti ~ ~  osrfiA; ~ U1ff 'liT ""'IT 

'GOT ri' ~~ t W i ~ iIi1 'R 61t> 
~~ f'lil:l'T ;;niIlrT IfliTflti ~ ~ Til 
t am: mlf)VY 'lflli!?! 'fi) ~  IIi1 Il 
m if ~ Ifzffllli<:m ~  ~ ~ ~  

tl 

n ~  .'1: ~ (IfTl"T): ~ 
$1:1', ifu ~  ~  ~ ~ ~ t ~~  

~ fit; 'flIT ~ ~ i ~ ~~ ~ t, 
lIi1t ~ ;rTfu ~ ;;IT ~  IliT;;IT ~ 

am: fiIf<;m ~ <i'i 1l;prTlf'{ t ~ mr it 
IR ~ ~ 1 00 ~ ~ f.l1:t m<c'16 ~i  

iii T sriI"I' 1li1: ? 

~~~~~ i  ~ ~ 

it; ~ i ~ ~  'fi,lil!il'r ~ ~ f.m 
it; ~ ~ i~  cr# ayq;r) ~ W£-
~ if'rT ri am: ~  ayyq ~ ~ <!iT 

tr{ ~ ~it fit> iiI1 i i~ IliT ~  llfi!1RT 
t ~ i ~ ~ ~ ~~  'fiT 
",,1ff ~ ? 

DR. MELKOTE: Tt.e Minister bas 
IlIlored all tbe iS8ues tbat I bave raised, 
aDd be bas Dot replied eveo to oDe or two 
or tbe several points that I-bope raised. 
Will the Minister rerer to some of tbem 
at least? 

SHRI S. KUNDU: Sir, on a poInt of 
order. You will appreciate it if you listen 
to me. 

MR. SPEAKER: Mr. Kundu, especial-
ly you yourself have intervened twice. 

SHRI S. KUNDU : My point of order 
Is tbis: all the Members referred to tbe 
problem of unemployment in this country, 
and It b one of the _lIepartments mentioned 

10 tbls Ministry. But be did nnt reply to 
at all, (InterTllptlon) 

MR. SPEAKER I Order, order. It II 
nn point of order. 

SHRI S. KUNDU I He bas not referred 
to any of these: unemployment and re-
babilltatlon. 

MR. SPEAKER. Do not get excited. 

SHRI S. KUNDU: There are three 
departments In this Ministry; Labour, 
Employment and Rehabilitation. He has 
not replied to any point about unemploy-
ment. That Is my point of order. (Interru-
ption) 

MR. SPEAKER : 10 the first part be 
devoted to rehabilitation. He gave a very 
detailed reply to questions about labour 
and Ihe res.. His 'IKech was categorical. 
He covered each and every point. 

SHRI S. KUNDU :  I all' not referring 
to rehabill ta tion. ) am referring to em-
ployment which is one of Ibe departments 
In his Ministry. 

SHRI P. M. MEHTA (Bbavnagar): Sir, 
be bas not referred to a very Important 
point, regardIng the cottoo textile worker; 
80,000 of tbem have been rendered unem-
ployed rCl:ently. (Interruption) 

MR. SPEAKER: Order, order. 

SHR) D. SANJIVAYYA: The hon, 
Member, Sbri Banerjee, wanted to know 
whether the Labour Ministry was consul ted 
when the Pay Commission was appointed. 
The Labour Ministry was Consulted. What 
advice tbe Labour Ministry gave, It is con-
fidential. Then, witb regard to the banning 
of strikes, tbe Home Ministry has already 
consulted the Labour Ministry and we have 
suggested certain measures. (/merruption) 
Shrlmatl Laxml Bal braaght to my notice 
the questIon of women worke.. 10 agricul-
tural labour. When I referred to agricul-
tural labour, I always kept In view the wo-
men workers. Man includes woman. 
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Shrl D. S. Patil made a reference to a 
recommendation made by. tbe NatIonal 
Labour Commission. Probably he was not 
here wben I gave a detailed reply about It. 
At various stages the recommendatIons of 
tbe National Commission On Labour are 
being discussed, and possibly sometime to-
wards the end of July, wben we meet In 
a committee called tbe standing .Labour 
Committee, we will take a final decision. 
While taking the final decision, tbe re-
commendation to which attention was 
drawn by the hon. Member will be given 
due consideration. 

With regard to unemployment, only a 
week ago, there was a long debate on a 
non-orflclal resolution and my colleague, 
Shrl Bhagwat Iha Azad, gave a reply, 
and we ba ve also made a commitment here 
that an expert committee wIll be appointed 
to go into tbe question of unemployment 
and under-employment in the country. It 
wiII be not merely a survey of unemploy-
ment, but it would suggest tbe way. and 
means as to the steps we can take to tackle 
tbis problem of unemployment. 

With regard to tbe other Members wbo 
ha ve a feeling that all the points raised by 
them have not been replied to, I have alrea-
dy made it very clear tba t it Is not possible 
to gives replies to all the points. But I bave 
taken note.. Tbe officers bave taken notes. 
We will give all consideration to tbe points 
raised by bon. members. 

MR. SPEAKER: There are 99 cut 
motions. We will take them serial wise. 
I will now put out motions 12 and 13 of 
Sbrl Ramavatar Shastri. 

Cut motions Nos. 12 & 13 were put 
and negatived 

MR. SPEAKER I I will now put cut 
motion 33 of Sbrl Shlva Chandra Iba. 

Cut motion No. 33 was put and 
negatived 

MR. SPEAKER: I will now put cut 
motions 34 to 36. 38 and 39 moved by Sbrl 
Prasannabbai Mebta. 

SHRI P. M. MEHTA; I do not pr_. 
tbem. 

MR. SPEAKER: Has he tho leave of 
tbe Honse to wltbdraw bis cut motions ? 

HON. MEMBERS: Yes. 

Cut motions Note 34,36,38 & 351 
were, by [eave, Withdrawn 

MR. SPEAKER : I will now put cut 
motions 42 and 43 moved by Sbrl Molabo 
Prasad. 

Cut motion Nos. 42 & 43 were 
put and negatived 

MR. SPEAKER I I will DOW put CUI 
motions 44 to 51 moved by Sbrl Kondu. 

Cut motions Nos. 44 to 51 were 
put negatived 

MR. SPEAKER: I will DOW pot CUl 
motions 52 to 75 mnved by Sbd 
Dascbowdbury. 

Cut motions Nos. 51 to 75 were 
put and negatived 

MR. SPEAKER: I will now put cui 
motions 76 to 81 moved by Sbri Kundu. 

CUI motions Nos. 76 to 81 were 
put and negatived 

MR. SPEAKER: I will now put cot 
motions 85 to 98 moved by Sbri Ramllvtar 
Shastri. 

Cut motions Nos. 85 to 98 were 
put and negatived 

MR. SPEAKER: I will DOw pot CD' 
motions 99 to 103 moved by Sbrl O. P. 
Tyaal. 

Cut motions Nos. 99 to 108 were pUt 
and negatil'ed 
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MR. SPEAKER: I wl11 oow put cut 
motloos 112 t~ 117 moved by Shri I<i. P. 
Slogh Dco. 

Cut motions Nos. 1il to 117 were 
put and negatived 

MR. SPEAKER : I will oow put cut 
motions 118 to 138 moved by Shrl 
Ramavatar Shastri. 

Cut motions Nos. 118 to 138 were 
put and negatived 

MR. SPEAKER : The questions Is : 

"That the respective sums oot exceed-
Ing the amounts shown 10 the fourth 
colomn of the order paper, be graoted 
to the President, to complete the 
sums necessary to defray the charges 
that will come In course pf payment 
during the year ending the 31st day 
of March, 1971, in respect of the 
heads of demands entered In the 
second column thereoC against De-
maods Nos. 67 to 71 and 121 relating 
to the Ministry oC Labour, Employ-
ment and Rehabllitatioo". 

The motion was adopted 

The motions for Dernandl 
(or Grands. which were 
adopted by the Lok Sahha, 
are reproduced below.-Ed. 

DEMAND No. 67-MINISTRY OF 
LABOUR, EMPLOYMENT AND 

REHABILITATION 

"That a sum oot exceedlnll 
Rs. 74,52,000 be granted to the 
President to complete the sum 
neCesmry to de/ray the charses 
which will come in course of payment 
during the year endiog the 31st day 
of Marcb, i911, in respect oC 
'Ministry of Labour. Employment 
8IId RehabilitatIOn' ... 

DEMAND No. 68-DIRECTOR 
GENERAL, MINE SAFETY. 

"That a sum not exceed ing 
Rs. 50,93,000 be granted to the 
President to camplete the sum 
necessary to defray the charges 
which will come In course of pay-
ment during the year ending the 31st 
day of March, 1911, In respect of 
Director Oeneral, Mines Safety." 

DEMAND No. 69-LABOUR AND 
EMPLOYMENT. 

"That a sum not exceeding 
Rs. 15,55,69,000 be granted to the 
President to complete the sum 
necessary to dffray the charges 
which will come In course of 
payment duriog the year endiog the 
31st March, 1971 , i 0 respect of 
'Labour and Employment' ... 

DEMAND No. 7I-ExPENDlTURE 
ON DISPLACED PERSONS. 

"That a sum not exceediog 
Rs. 6.55,26,000 be granted to the 
President to camplete the sum 
nece8lary to defray the charges 
which will come In course of Payment 
during the year ending the 31st day 
of March 197/, in respect of 
'Expenditure On Displ eced Poroons. ' ... 

DEMAND No. 12-0THER REVENUE 
EXPENDITURE OF THE MINISTRY 

OF LABOUR, EMPLOYMENT AND 
REHABILITATION 

"That a sum ont exceeding 
Rs. 8,81,000 be granted to the Presi-
dent to complete the sum necessary 
to defray the charges "hich will 
come In course of payment during 
the year ending the 31st day of March 
1971, 10 rupeet of 'Otber Reveoue 
Expenditure of tho Ministry of Labour, 
Employment and RebabilitalioD'." 
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DEMAND No. 127-CAPITAL 
OUTLAY OF THE MINISTRY OF 
LABOUR. EMPLOYMENT AND 

REHABILITATION. 

"That the sum not exceeding 
Rs. 4,62,89,000 be aranted to the 
President If' complete the sum necs-
sarry to defray the charges which 
will come In course of payment dur-
Ing the year ending the 3Ist day of 
March 1971, in respect of 'Capital 
outlay of the Mloistry of Labour, 
Employment and Rehabilitation'." 

14.26 brl. 

MINISTRY OF DEFENCE 

MR. SPEAKER I The Hou,e will now 
take up discussion and voting on Demand 
Nos. I to 5 and lOS relating to the Ministry 
of Defence for which 7 hours have been 
allotted. 

Hon. Members present In the House 
who are desirous of mo ving their cut 
motions may seod slips to the Table wilhin 
15 minutes Indicating the serlal numbers 
of the cut motions they would like to 
move, 

DEM;\ND No. I-MINIS1RY OF 
DEFENCE 

MR. SPEAKER: Motion Moved : 

"That a sum not exceedlog 
Rs. 1,54,73,000 be graoted to the 
Presloent to complete the sum necs-
sary to defray the chages which will 
come In course of payment durlog 
the year endiog the 31st day of 
March, 1971, 10 respect of 'Mioistry 
Defence'." 

DEMAND No.2-DEFENCE SERVICES, 
EFFECTIVE-ARMY 

MR. SPEAKER : Motloo moved: 

"That a sum not exceedlog 
Rs. 6,55,74, 17,000 be granted to the 

Presideot to complete the S1lm ne-
cessary to defray the charges which 
will come 10 course of payment duriog 
the year ending the 31st day of 
March, 1971, In respect of 'Defence 
ServiceS, Effective Army'." 

DEMAND No.3-DEFENCE SERVICES, 
. EFFECTIVE-NAVY 

MR. SPEAKER I Motion moved : 

'·.That a sum not exceeding 
Rs. 48,57,50,000 be granted to the 
President to complete the.rum 
necessary 10 defqay the charges 
which will come 10 course of payment 
duriog the year eodlng the 31st day of 
March, 1971, In respect of 'Defence 
Services, Effective-Navy'." 

DEMAND No. 4-DEFETCE SERVICES 
EFFECTIVE-AIR FORCE 

MR. SPEAKER I Motion moved. 

"That a sum not exceeding 
Rs. 1,76,25,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come 10 course of payment 
during the year eodlng Ihe 31st day of 
March, 1971, 10 respect of 'Defence 
Services, Effective Air Force'." 

DEMAND No.5-DEFENCE SERVICES, 
NON-EFFECTIVE 

MR, SPEAKER I Mollon moved I 

"That a sum not exceedlog 
Rs. 311,31,67,000 be granted to the 
President to complete the SUl/;l 
nece.<sary to defray the charge 
whlcb will come In course of payment 
during the year ending the 31st 
Milicb 1911, In respect of 'Defence 
Services, Non-Effeclive'." 

DEMAND No. I05-DEFENCE CAPITAL 
OUTLAY 

MR. SPEAKER I Motion moved I 

"Thai a sum not exceeding 
Rs. 1,15,83,33.000 be granted to tho 


